¢l TEM NO. 26 REG STRAR COURT. 1 SECTI ON Xl

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR H. B. PRABHAKARA SASTRY
Petition(s) for Special Leave to Appeal (Civil) No(s).1084/2011
M S. SAYA TRADERS Petitioner(s)
VERSUS

STATE OF U.P. & ORS. Respondent ( s)
(Wth prayer for interimrelief and office report)

Dat e: 05/08/2011 This Petition was called on for hearing today.

For Petitioner(s)
M. Jatin Zaveri, Adv.

For Respondent (s)
M. ©Mhd. Fuzail Khan, Adv.
M. @nnam Venkat eswar a Rao, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

The | ear ned Advocat e, M. Mohd. Fuzai | Khan,
appearing on behalf of M. G V. Rao subnits that he has filed
vakal at nama for all the respondents including respondent No. 3;
whereas office report shows that service is not conplete as
agai nst respondent No. 3.

Ofice to verify the same and subnit.

Respondent Nos.1 and 2 are granted four weeks’' tinme
to file counter affidavit.

Li st again on 20.9.2011.

( H. B. PRABHAKARA SASTRY)

REG STRAR
rd



